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IN THE CTRAL ADMINISTRATIVE TRIBUNAL 
gJTAcKa E1CH;JTTACK. 

CRIGI MkL A?PLICATICN NC79 OF 2002 
O.lttack,thfs the 	3jfdy of 

t1 Mhnt. 	 App1ic1nt. 

vrs, 

union of India & Ors. 	0 0 6 	 Respofldts 

FOR INSTRLJ CTI ONS 

whether it be referc to the reçrters or not? *, 

whether it Dc circUldted to all the 3ichs of the 
ctra1 Adminierative Triunl or not? No 

£3. 	 (MAN0RANJ/M(Yh4Nr') 
C 	HAI RMAN 	 M-EJU DI C AL) 
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CEI'RAL ADINISrRALIvE rRII3UNAL 
(J 1'TAX L3 Ei OH; r LA cI.. 

ORIGI NAL APPLICATION NO. 79 OF 2002 
cutk, this the 	day of 

CO RAMS 

	

THE HONOURA3LE MR. 3.N.SOM, 	CIi 

AND 

THE HONCURA'3L E MR. MANCNJAN MC'HANTY, MTf113 ER (JU DL.) 

DULA MA}LZNTA, 
Aged about 74 years, 
W/O.Late Sudarsan Mahanta, 
At/Po;Bhalia, PS gietanoti, 
DiSt:Ma.1.IrOhaflj, 	 •,.. 	A1icant. 

By legal practitioners Mr.K.B.panda,Advcate. 

-VersUs. 

UniOn of India Lepresented thrOugh its 
General Maflager.Sauth Eastern Railways, 
Garden Reach,Kolketa..43. 

FinnCiL Adviser..Cum..chief Accounts Officer, 
Seuth Eastern Rilways,Garden ReaCh,KGlkOta43. 

Divisional Railway Maflager,South Eastern Railways, 
At/P. :Kharagpir, west Bengal, 

Seni°r Divisional personnel Officer,South atrn 
Roilweys,At/pO$Kharagpu,est 3'lgi. 

permanent way Insiector(gupsa) ,Sout Etrn riiws. 
At/PO sRupsa, i St. 3alas're, 

By legal practitIoner: Mr.D.N.Mishra, 
Standing Counsel. 

— .s.... 	•. 	. 
0 R D 1 R 

MR.MANCRANJAN MOHANTY, MEi43 ER(JJ L)I CI AL) $ 

Aj4licötlt, the widow of an exrai1way employee, 

has filed this original ADlICátOfl under Section 19 

of the Acirflinistrative Tribunals Act,1935 i1.leging the 

ioactj 	On the 	Of the Res-ondents in the matter 
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of paymt of ex-gratia psion and has jr rayed for a 

direction to be issued to the RespOfldts to pay the 

same with interest w.ef. 25.2.l995(wh her husDan4 

expired) within a specified period. 

it is needless for Us to go into the details 

of the matter, because the RespOndents (by filing a 

counter in reply) have admitted that the Applicant, 

Deing widow of one of the  ex-railway nployee(whs 

retired ig under c.ntri;ut.ry Provident Fund Scheme) 

was eligible for ex-gratia pension with effect from 

25..02-1995 i.e. after the death of the ex-employee.It 

has been disclosed in the counter that after processing 

the papers, the same has already been released in favour 

of the Applicant.In fact, interim directions were issued 

on 25.2.2002 asking the Respondents tø release ex-gratia 

payments in favour of the Applicant by the end of March, 

2002.9y takiig adjaurnments, the Respcfldents made payments 

by the end of ApriL, 2002. 

As regards the prayer for paymit of interest for 

delayed payment of ex-gratia family pensicn, the counsel 

for the  espofldents submitted that as the Applicant had 

not suirnitted application in the required manner, she was 

requested to do the same and that, after receiving all 

the 	required pepers (for grant of ex-gratia pension) th 

matter was put up 5fore the cometent authority and after 

necessary approval, the same was relesed/paid and that, 

as such, the delay was attrthutaol.e to the Applicant. 
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4. 	We have heard Mr.K.3.panda, Learned Counsel for  

the Applicant and Mr.D.N.MiShra,E?amed Standing Counsel 

aearing for the Raitways/Respordt5  and peruses the 

records. After Considering the submissions made by the 

parties and on perusing the records, we are constrain ei 

to note here that the Respondts have come up this 

Tribunal explaining the delay in a very casual, manner as 

if they are paying the ex-gratja pision at their own 

mercy/sweet will. Respondeits should have kept in mind 

always that peision is net ounty -rather it is a pc02erty 
in the hands of a peisioner/widow, At one point of time, 

the Respond eits have asked the Applicant( who is,, admittedly, 

a widoto come to their office with decumts.e have 

been made to oelieve that the Railways have posts of 

welfare Insecters for redressing of the grievances of 

such old ailing persons. But, iflsite of that, the Respondts 

have takei the action in a manner which is nothing out a 
harassmt to a widow for a long time, The Respondeits 

ought to have kept in their mind that One day or the Other, 

they will retire from the post and in case such thing is 
done towards them, what will be their feelings/miserj0 •  

we are, therefore, convinced that this is a case where the 

Applicant is entitled to get interest on the delayed paymeit 

of ex-gratia pesion by applying the principj0s decided by 

the Hofl'ble Apex court in the case of STATE OFKE.AIj% ANr)OTHER$ 

'iRs. M.PADPMABHM NAIR (reported in (1965) 1 scc 429). 

S. 	Accordingjy, this original Appi icatien is disposa of 



with directi.n to the Re$pOfld1ts to pay Interest (at the 

rate of 6% per annum w.e.f. 252.1995 till the actual jaymen t 

was made)  to the Açlicant. The Resj'ondts, are also hereby 

directed that all the dues of the Ap1icant, if any,includina 

interest ,should be paid to her within a period of 90 days 

from the ate of receipt of a copy of  this order.No costs, 

VIC
LANM  

E- CtI RM.N 	 N 	(U CIA r4) 


